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Neither the petitioner nor her counsel is present.
Shri 0.P. Kshtariya, learned ' counsel represents the
respondents. We onserve_ that the 0.A. filed by the
petitioner is a very sketchy one. it does not give all the
details required to adJudlcate her case. After hearing Shri
O0.P. Kshtariya, 1earned counsel for the respondents and
perusing the record we find that the petitioner's case
possibly was not examined in accordance witn the provisions' .
made 1in paragraph-2007(iv)(a) and (b)' of Indian Railway

Establishment Manual Volume-II. The petitioner in this case

- had acqnired the temporary status, as she had been

" initially inducted in 1981. She worked as Tent chowkidar at

Safdarjung Delhi from 16.11.1983 to 30.5.1986 and at Ambala
Cantt. from 1.6.86 to 2.6.1987. She had thus completed more

than six years' of.service before the respondents sent her

-for medical examination. In. accordance with the provisions

of the I.R.E.M., referred to above, the petitioner should
have - been examined medically subjécting her to the

appropriate standard for reexamination durlng service and
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not according to the standard relevant for medical
examination on initial appointment. In view of the above,

we difect the respondents to subject the petitioner to the

‘medical examination as per the provisions made in

paragraph-2007 - (iv)(a) of I;R.E;M. They -shall take further’
action if she is found suitable and medically f£fit in
accdrdance with »law. The competent authprity‘vshall- also
pass an ofder in regard to'thé treétmenf of the period from
the date she was refused duties to the damashe'is taken

back in service if she is found medically fit in  the

‘medical examination conducted in accordance with provisions .

made in paragraph 2007 (iv) (a) of I.R.E.M.

The 0.A. is disposed'of, as above. No costs.
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